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they are not implementing it because of
the financial counstraints and deficit finan-
cing in their own respective States.

Another point associated with this is:

that the scheme does not cover the com-
mercial scheduled banks which are under
private sector. The reason why private
sector banks have been kept outside the

scope of the scheme and how they should

face the situation has not been spelt out

either by the Central Government or by’

the Reserve Bank of India. In fact, ever
since the nationalisation of the banks
some of these scheduled banks in my own
State of Kerala—because I know them inti-
mately—are also lending to the priority

sector, particularly to the farmers and the

weaker sections in the '
national targets
issued by the Government from time to,

time.

pursuance of

As regards the lending policies and !
the other general banking  regulations
there should be no distinction between
private and public sector banks. The |
private sector banks too have contributed: |
reasonably well to the rural development
and are meeting the obligations under
the Service Approach Area Schemes, as
it is known already. ‘Twenty to
per cent of the lending programmes in
my State are done through these com-
mercial banks which are scheduled and |
which are run according to the guidelines
and directives of the Reserve Bank of !
India. So a large number of farmers
are always covered under these, There- |
fore, the situation that emerges 1is the
exclusion of the private sector banks
from the purview of the debt relief
scheme will have far reaching repercus-
sions. Already the category of borrowers
of private sector banks who are otherwise'
qualified for debt relief  schemes are
tempted to default repayment of
loan and have started approaching banks

for loan waiver which the public sector
It is note-

banks are expected to operate.
worthy that even in the case of private
sector banks the revenue recovery pro-
ceedings are expected to be stopped as
per the directives of the Collector or the '
district authorities thinking that they are
also covered by these. So the addi-

tional loan waiver scheme has not been :
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and policy directives J
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bencfiting the farmers. So my request
{is that in this particular situation some-
thing has to be done by the Finance
' Ministry (1) to make sure that 10% of
'the money is given to the cooperatives
and the village credit societies because
the State Governments are not imple-
menting it, and (2) to bring into the
orbit of the category the scheduled banks
which are also approved by the Reserve
Bank— I am not talking of the money-
lenders but the scheduled commercial
banks which are of a high standard,
which have hundreds and hundreds of
branches-—since they are catering to the
needs of the rural folk so that this will
be a good relief to the farmers. I
would request the Government to look

into the matter.
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L as s (Gujarat) : Sir, I want to intervene now.
ESI & R g | 1 do not know how he is saying these things
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) :
Mr. Mathur, T have already told him to sit

down.
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) : gEer S, Uk foAaw oo
gfou : This is the time.for Special Men-
tions and only those who are permitted

are entitled to speak. So let us not inter-
rupt. Let the Special Mentions go on.
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